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ment Board Properties Rules, 1925. The lease 
was subsequently extended upto 31.10.92; for 
another 5 years on enhanced rental of Rs. 
1250|- per month. In 1991, the Lessee carried 
out certain alterations and added one storey. 
The Board subsequently approved these 
constructions and enhanced the rent to Rs. 
2,000| per month. 

As there was a change of purpose from 
public garden to commercial use, Government 
regularised the change of use on 10-10-91. 
The lease has since expired on 31.10.92. The 
Cantonment Board hss submitted a fresh 
proposal to the GOC-in-C, Central Command, 
to continue the lease by increasing the rental 
to Rs. 2,500|-per month. 

Lawyers Notices on    Malfunctioning of 

Cantonment Boards 

4053. SHRI GHUFRAN AZAM: Will the 
Minister of DEFENCE be pleased' to state: 

(a) whether the lawyers notices pertaining 
to the functioning of Cantonment Boards 
within Central Command have been awaiting 
action by the Director General of Defence 
Estates, New Delhi; 

(b) whether these notices pending since 
November, 1991 have been bringing out 
serious lapses on the part of various boards in 
the matter of financial indisciplins, defaults, 
illegal constructions, non-realisation of 
revenue in pursuance of the provisions of 
Cantonment Act and other connected rules; 

(c) whether it is a fact that some 
of the boards havr failed to check 
the trend of unauthorised construc 
tions dfespite full knowledge; and 

(d) if so, what are the details 

thereof? 

THE MINISTER OF DEFENCE (SHRI 

SHARAD PAWAR): (a) No, Sir. 

 

(b) Does not arise. 

(c) No Sir. 

(d) Does not arise. 

Restrictions imposed on Fishermen by 

Coast  Guard 

4054. SHRI S. MADHAVAN: WiU the 
Minister of DEFENCE be pleased to state: 

(a) wheher     Government's   atten 
tion has been     drawn to    the    news 
item which     appeared in the Tamil 
daily  'Dinamani'  dated  21st October, 
1992 regarding the  conditions impos 
ed1 by . the  Coast  Guard     authorities 
on   Indian fishermen; 

(b) if so, what are the details 
thereof; 

(c) whether the Indian fishermen 
have protested against the restric 
tions imposed by the Indian Coast 
Guard;  and 

.(d) if so, what steps have . been taken to 
help fishermen to earn their livelihood? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d) The news 
item in the Tamil daily inter-alia mentions 
harassment of the fishermen from 
Rameshwaram by the Cosst Guard in the garb 
of checking against smuggling. Under the 
Tamil Nadu Marine Fishing Regulation Act, 
1983, the Government of Tamil Nadu has 
prohibited fishing in ths Classified Area, 
namely, five nautical miles on the Indian-side 
from the International Border Line. As par it's 
charter of duties, the C.G. .i" entrusted with 
the responsibility of implementing the 
provisions of Cent-rallState Government 
Maritime Laws. 

The news item mentions Indian fishermen 
protecting against harassment by the Coast 
Guard. The restrictions on fishing have been 
imposed) by Tamil Nadu   Government   and 


